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(h) The varvus recommendations made
by the Arrcars Conunittee, which examined
the problem of arrears in the Courts,
covering vavious aspects  like  jurisdictio-
nal and procedural modifications /improve-
ments in the judiciary; improvements in
the mnfrastructural facilities including mo-
dernisation of office equipments in Courls
and in day to day working of the Courts;
setting vp of Conciliation Courts and also
making it applicable to proceedings be-
fore Motor Accidents Claums Tribunals
cic., have been commended {o all the con-
cerned State  Governments/High Couarts
including the Gujarat  High Court  for
necessary  follow-up  action.

hocllicient I'unctioning of the stock holding
Corporation Lid.

6Y0. DR, SANJAYA SINH : Wiil the
PRIME MINISTER be pleased to state :

(a) whether it is o fact that the Depait-
ment of Company Affairs was 1o take up
with the Finance Ministry, ingfficient fupc-
tioning of the stock Holding Corporation
Ltd- (S.H.C.L.) which has been responsi-
be Tor delay o share traosfers of several
companies, #s per the news itzm entitled:
“Inefficient functioning of S.H.C.L. D.CA,
likely ot take up issue with Finance Minis-
y” which appeared in the Indian Express
dated 12-9-1992; and

tb) if so. what is the latesl position i
this regard ?

THE MINISTER OF STATE IN 'THE

MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R
BHARDWALI) : (a) The stock holding

Corporation of [odia Ltd. (SHCIL), in
is Annual Report for the year ending
31-3-1991, reported delay in transfer of
sharcs lodged by them with 489 companies
(the actual number of companies involy-
ed in delay was 289, as 200 companics are
iizuring in delays for different periodsy in
violation of the provisions of Section 113
of the Companies Act. The Department
of Company Aflairs has so far undertaken
mspection of share transfer records of 111
companies under Section 209A of the Act
and presecutions have been filed ugainst the
companies and their officers in default in
cases where there was delay in transfer of
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shiatey/debentures lodged by SHCIL. The
matter was takert up by the Department of
Company Affairs with, the Finance Min~
istry at Minister's level for making a details
enquiry into the functioning of SHCIL,
inter-alia, pointing out that in many 'cases,
trapnster deeds were not lodged by SHCIL
and were in facl lost in transit by their
courier; that in some cases, incomplets
wransfer documents were lodged by SHCIL;
while in some cases, companies have pot
delayed share transfers.

(b) Ministry of Finance have requested
SHCII. to send a detailed report on vari-
ous points/observations made by Depafte
ment of Company Affairs.

Filling vp of vacancies in the Supreme
Court

691. SHRIMATI TLA PANDA : Wil
the PRIME MINISTER be pleased to state :

(a) the number of judges of the Supreme
Court retiring on or beforc 31st March,
1993

(h) whether Ciovernmient have started
the proczss (o fill up the impending vacan-
cles: and

{c) what is the number of vacancies in
the Supreme Court as on 1st November,
1992

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE < AND
COMPANY  AFEAIRS (SHRI H. R.
BHARDWAJ) : (4) to (c) As on Ist
November, 1992 there was 2 vacancics in
the Supreme Court of India. One more
vacancy arose on 18-11-1992 and one more
vacancy would arise by way of rctirement
on or hefore 31st March, 1993.

The process of consultation for {illing up
these vacancies is on.

Lok Adalats beld in Maharashtra and

Punjab
6Y2, SHIIU MOIINDER SINGH
KALYAN : Will the PRIME MINISTER

be pleased to state :

(a) the number of sittings of Lok Adalats
held in Maharashtra and Punjab during
the last three vears:



